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ment Board Properties Rules, 1925.
The lease was subsequently extended
upto 31.10.92, for another 5 years, on
enhanced rental of Rs.  1250/- per
month. In 1991, the Lessee carried
out certain alterations and added one
storey. The Board subsequently ap-
proved these constructions and en-
hanced the rent to Rs.  2,000] per
month.

As there was a change of purpose
from public garden to commercial
use, Government regularised the
change of use on 10-10-91. The lease
has since expired on 31.10.92. The
Cantonment Board h-3s submitted a
fresh  proposal to the GOC-in-C,
Central Command, to continue the
lease by increasing the rental to Rs.
2,500|-per month.

Lawyers Notices on Malfunctioning
of Cantonment Boards

4053. SHRI GHUFRAN AZAM:
Will the Minister of DEFENCE be
pleased to state:

(a) whether the lawyers notices
pertaining to the functioning of Can-
tonment Boards within Central Com-
mand have been awaiting action by
the Director General wof Defence
Estates, Wew Delhi;

(b) whether these notices pending
sincc November, 1991 have been
bringing out serious lapses on the
part of various boirds in the matter
of financial indiscipline, defaults,
illegal constructions, non-realisation
of revenue in pursuance of the provi-
sions of Cantonment Act and other
connected rules;

(c) whether it is a fact that some
of the boards have failed to check
the trend of unauthorised consirue-
tions dJespite full knowledge; and

(d) it so, what are the details
thereof?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR): (a)
No, Sir.
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to Questions 64
(b) Does not arise.
(c) No Sir.

(d) Does not arise.

Restrictions imposed on Fishermen by
Coast Guard

4054. SHRI S. MADHAVAN: Will
the Minister of DEFENCE be pleased
to state:

(2) wheher Government's atten-
tion has been drawn to the news
item which appeared in the Tamil
daily ‘Dinamani’ dated 21st October,
1992 regarding the conditions impos-
ed by.the Coast Guard authorities
on Indian fishermen;

(b) if so, what are the details
thereof;
(c) whether the Indian fishermen

have protested against the restric-
tions imposed by the Indian Coast
Guard; and

{d) if so, what steps have . heen
taken to help fishermen to earn their
livelihood?

TIHHE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR): (a)
to (d) The news item in the Tamil
daily inter-alia mentions harassment
of the fishermen from Rameshwaram
by the Coist Guard in the garb of
checking against smuggling. Under
the Tamil Nadu Marine Fishing Re-
gulation Act, 1983, the Government
of Tami] Nadu has prohibited fishing
jn thz Classified Area, namely, five
nauticil miles on the Indian_side from
the International Border Line. AsS
per its charter of dutics, the C.G. i3
entrusted with the responsibility of
implementing the provisions of Cent-
rallState Government Maritime Laws.

The news item mentions Indian
fishermen protecting against harass-
ment by the Coast Guard. The res-
trictions on fishing have been impos-
ed by Tamil Nadu Government and
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not by the Coast Guard which, along
with the fisheries Department of the
Tamilnadu Government are constant-
ly in touch with the fishermen and
have started a campaign to educate
them not to venture near the Inter-
national Boundary Line, to avoid
harassment and capture by the Sri
Lankan Navy. This step has been
taken, keeping in mind the best in-
terests of the fishermen.

Establishments covered under Ap-,
prenticeship Act, 1961

4055. SHRIMATI KAILASHPATI:
Wil) the Minister of DEFENCE pe
plesaed to state:

(2) the names of all the 82 esta-
blishments falling under the control
of his Ministry which are covered by
the Apprenticeship Act, 1961;

(b) what arc the names and code
numbers as per the national classifi-
cation of occupations of each trade
together with the trade-wise break-
up of the Apprentice and Manage-
ment . Trainees who were taken|
engaged by the said establishment
during the year 1992;

(¢) the names of the newspapers
and the dates of adveriisements gi-
ven for inviting applications for
selecting  apprentices, where this
method of selection was adopted; and

(d) the names of employment ex-
changes with dates of requisitions
sent for sponsoring the names of can-
didates dgsirous of selection ag ap-
prentices, in cases where this mode
of election were adopted?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR): (a)
to (d) The information is being col-
lected and will be laid on the Table
of the Rajya Sabha.
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to Questions

[ Purchase of C-130 Aircraft From

US.A,

4056. SHRI G. G. SWELL: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government have
procured 10 C-130 airferaft from the
U.S.A.;

(b) whether the help of the Gov-
ernment of Israel has been sought to
convert these aircraft in refuelling
tankers; ' : )

(¢} whether the aircraft have since
been sent {p Israel; and

(d} If not, whether these air fan-
kers are now available fin India?

THE MINISTER OF DEFENCE
(SHRI ~ SHARAD PAWAR): (a)
No, Sir.

(b) to (d) Do not arise.
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